Factual Report in the matter of Rajendra Tiwari V/s Union of India & Ors. (OA

No. 115/2025) as per the directions of Hon’ble NGT, Central Zone Bench, Bhopal

Background
In the case filed by Sh. Rajendra Tiwari V/s Union of India & Ors. before the

Hon’ble National Green Tribunal, Central Zone Bench, Bhopal, the applicant Sh.
Rajendra Tiwari has raised the issue regarding illegal operation of a Commercial
Establishment named as “Tree Life Resort” upon the land of khasra no. 460, 461,
462, 464, 465, 466, 467, 468, 469, 470, 471, 472, 473, 474, 477, 478, 479 and
742/460 of Village Kachrawala, Tehsil Amer, District Jaipur and most of the part of
commercial establishment is situated upon reserved forest land of Khasra No.
460, 461, 462, 464 and 467 of Village Kachrawala and rest of the land of
impugned commercial establishment is revenue land, however, same is integral
part of Eco Sensitive Zone of Nahargarh Wildlife Sanctuary. It is also alleged that
this commercial establishment is integral part of the eco sensitive zone of the
“Nahargarh Wildlife Sanctuary” and the project proponent has not obtained
requisite permissions from National Borad of Wild Life, State Forest Department,
Rajasthan State Pollution Control Board and Central Ground Water Authority and
the Commercial activity is being operated without having valid permission under
the Environment (Protection) Act, 1986, the Air Act, 1981,the Water Act, 1974
and also without Wildlife clearance in view of EIA Notification, 2006. Further, it
has also been alleged by the petitioner that the Commercial Establishment gives
the premises on rent for marriage parties and other programs and these events
are allowed to be continued even in the midnight without any hindrance and are
adversely impacting the environment and wildlife as huge speakers, lights, high

volume crackers are being used.

Order
Hon’ble NGT Central Zone Bench passed an order on 25.08.2025 and operative

part of the order is as follows:



“1.Issues raised in this application are violation of Environment (Protection)
Act, 1986, Forest (Conservation) Act, 1980 and Wildlife (Protection) Act,
1972. The contentions of the Learned Counsel for the applicant are that Old
Khasra No.174 of Village Kachrawala measuring 48 Bheegas was entirely
recorded in the name of forest department in view of Van Bandobast Plan
of Vankhand Amer-54 and Khasra No.174 came to be divided in number of
Khasras indicated in Para No.8 of this Original Application and New Khasra
No's 377, 378, 379, 380, 461, 467, 403/711 and 487/710 of Village
Kachrawala (Old Khasra No.174) are found to be recorded in the name of
Jaipur Development Authority and also New Khasra No's 460 (Old Khasra
No. 174), 468, 469, 472, 474, 477 and478 are recorded in the name of
Respondent No.11. It is to clarify here that New Khasra No.460 of Village
Kachrawala got originated from Old Khasra No.174 of Village Kachrawala
which was entirely recorded in the name of forest department as reserved
forest land and thus the reserved forest land is being misappropriated for
commercial purposes as the Respondent No.11 had converted the land of
Khasra No.460 of Village Kachrawala for commercial purposes which is
against the very scheme of Forest Conservation Act, 1980.

2. That Respondent No.18 is operating a commercial establishment named
Tree Life Resort upon the land of Khasra No's 460, 461, 462, 464, 465, 466,
467, 468, 469, 470, 471, 472, 473, 474, 477, 478, 479 and 742/460 of
Village Kachrawala, Tehsil Amer, District Jaipur and most of the part of
commercial establishment is situated upon reserved forest land of Khasra
No. 460, 461, 462, 464 and 467 of Village Kachrawala and rest of land of
impugned commercial establishment is revenue land, however same is
integral part of Eco Sensitive Zone of Nahargarh Wildlife Sanctuary and
Village Kachrawala has been mentioned in list of Villages falling within the
periphery of Eco Sensitive Zone of Nahargarh Wildlife Sanctuary and thus
the commercial establishment of Respondent No.20 is also integral part of
Eco Sensitive Zone of Nahargarh Wildlife Sanctuary.

6. We deem it just and proper to call a report on the matter in issue, in
present application, from a Joint Committee consisting of:
(i) One representative from the Addl. Chief Secretary, Forest & Wildlife,
Government of Rajasthan (Rajasthan)
(ii) One representative from the Principal Chief Conservator of Forest,
(Rajasthan)



(iii) One representative from the Regional Director, Central Ground
Water Board, Jaipur (Western Region) (Rajasthan)

(iv) One representative from the Member Secretary, State Pollution
Control Board, Jaipur (Rajasthan)

7. The Committee is directed to visit the site and submit the factual and
action taken report within six weeks. The State PCB will be the nodal agency
for coordination and logistic support.

Field Visit

The State Board being Nodal Agency in this matter, sought the nominations

from departments involved in the committee constituted by Hon’ble NGT

and following officials were nominated:

(i) Sh. Vijay Pal Singh, Deputy Conservator of Forests, (WL), Zoo, Jaipur.

(ii)  Smt. Pooja, Regional Officer, Rajasthan State Pollution Control
Board, Jaipur (North)

(iii)  Sh. Shashank P Singh, Sc-C, Central Ground Water Board, Western
Region, Jaipur.

Copy of the nominations are enclosed and collectively marked as

Annexure-1. The committee decided to visit the site on 18.11.2025 for the

purpose of taking ground observations and analysis of official records of

the Commercial Establishment. It is pertinent to mention that the

petitioner was also contacted telephonically to be present during the visit

but he did not show up.

Observations

Following is the factual observation of the site visit:
(i) The unit named as M/s Rajscape Resorts Pvt. (Tree of Life Resort&
Spa) is a Hotel activity and is engaged in operation of a 17 room
Hotel at Khasra No. 469, 472, 474, 477, 478, 468, 460 Village-

Kachrawala, Kukas, Tehsil- Amber, District- Jaipur.



(ii)

(iii)

(iv)

As per the categorization of the State Board, Hotels (upto20 rooms)
are covered under Green Category. The unit had submitted first
application dated 31.01.2010 for Consent to Establish under the
provisions of the Water Act, 1974 and the Air Act, 1981, which was
granted vide State Board’s letter dated 10.02.2010 for hotel activity
for 34 beds. Subsequently, unit applied for further Consent to
Establish/Consent to Operate, which were disposed of by the RSPCB
on merits. At present, the unit is having valid Consent to Operate
under the provisions of the Water Act, 1974 and the Air Act, 1981
dated 22.11.2023, valid till 30.11.2033 for Hotel activity for 17
rooms. Copy of the Consent to Establish dated 10.02.2010 and
Consent to operate dated 22.11.2023 are enclosed and marked as
Annexure- 2.

There is one borewell in the premises of the unit. The unit has
submitted self-exemption certificate obtained from CGWA for
abstraction of 09.18 KLD ground water (below 10 KLD) from 01
borewell. Unit has provided water meters at the borewell and
maintaining a physical logbook of groundwater abstraction as per
the conditions of the self-exemption certificate. The unit
representative informed the committee that they are using the
ground water only for drinking purpose and the other requirement
of water are met through tanker supply. Copy of CGWA self-
exemption certificate is enclosed and marked as Annexure- 3.

The total built up area of the unit is less than 20,000 Square Meter
(As per the map approved by the Panchayat Samiti, built up area is
2439.25 Square Meter), therefore, unit does not require to obtain
Environmental Clearance under the provisions of the EIA Notification
dated 14.09.2006. Copy of approved Map of total built up area is

enclosed and marked as Annexure- 4.



(v)

(vi)

(vii)

(viii)

During the visit, it was enquired by the committee from the hotel
management that whether any events/marriage functions are being
organized by them and it was informed and also found that no such
facility is being provided by the hotel. The hotel property is not
being used for marriage/events.

With reference to the location of the project, It was reported by the
representative of Forest Department that unit’s premises falls
outside the forest boundaries and falls within the Eco Sensitive Zone
of Nahargarh Wildlife Sanctuary notified on 08.03.2019.

As per the land conversion order dated 05.12.2006 issued from
District Collector, Jaipur, land was converted for Industrial (tourism
unit) on 05.12.2006 (for Khasra No. 469, 472, 474, 477, 478, 468, 460
Village- Kachrawala). Copy of Conversion order dated 05.12.2006 is
attached and marked as Annexure- 5.

That Zonal Master Plan of the Nahargarh Wild Life Sanctuary,
referred above has been approved by the State Government which
inter-alia says as under:-

“10.4Existing Activity/Use

ESZ Notification dated 08-03-2019 prescribed regulations
regarding new hotel, resort, commercial establishments, etc. This
leads to the requirement of defining what is “existing.”

For purpose of ZMP for the ESZ, hotels, resorts, commercial
establishments, etc. shall be considered as existing if they have any
of the following issued prior to 08.03.2019 ESZ Notification of
Nahargarh:

1. Electricity connection for non-agricultural use.
2. Approval by Tourism Department as tourism unit.
3.Conversion order/Patta for non-agricultural use.

4. Building Plan approval.



(ix)

(x)

(xi)

(xii)

5. Order regarding change in land use.

6. Proof of deposition of tax as hotel, resort, commercial
establishment, etc.

7. CTE/CTO/Environmental Clearance.”

Further, as per the circular dated 26.09.2023 issued from Forest,
Environment & Climate Change Department, Govt. of Rajasthan
regarding clarification of Hotels, resorts etc. it has been clarified that
projects having any 07 listed documents (as mentioned above) prior
to issue of Notification of Eco Sensitive Zone 08.03.2019 would be
considered as existing. Copy of the circular enclosed and marked as
Annexure-6.

The unit under question is having 04 documents from the above list
i.e. Approval by Tourism Department as tourism unit, Conversion
order/Patta for non-agricultural use, Proof of deposition of tax as
hotel/resort, CTE/CTO/ issued prior to 08.03.2019 which confirms
that the establishment was in existence prior to issuance of the
Notification dated 08.03.2019. The documents are attached and
collectively marked as Annexure-7.

As per the notification and Zonal Master Plan, the hotel activity is
covered under regulated activities.

The occupancy during visit of the joint committee on 18.11.2025 was
of total 53 persons only (Guest-17 people and staff-36 people). Unit
is having Sewage Treatment Plant (STP) for treatment of waste
water generated from the unit. No discharge of treated or untreated
waste water was observed within or outside the premises during
visit. Treated waste water is being utilized for plantation within
premises. Copy of occupancy report enclosed and marked as

Annexure- 8.



(xiii)

It is also noteworthy that, the work related to defining the boundary
of Nahargarh Wildlife Sanctuary is under review by the State Forest

Department as the matter is sub judicial in E.A. No. 06/2024 in O.A.

No. 97/2022, Kamal Tiwari V/s Union of India & Ors pending before

Hon’ble NGT, CENTRAL ZONAL BENCH, BHOPAL.

In this regard, as per the representative of Forest Department,
meetings were convened under the chairmanship of Principal Chief
Conservator of Forests and Chief Wild Life Warden, Rajasthan, Jaipur
on 07.01.2025, 21.01.2025, 26.03.2025 and 27.06.2025.

As per the minutes, the exercise for identification and demarcation
of the sanctuary boundary has been completed by the Forest
Department and digital map has been finalized in accordance with
the SOP and the original Notification dated 22.09.1980. The finalized
map and digital map has been submitted by the Forest Department,
GoR before Hon’ble NGT after due approval from the Hon’ble Forest
Minister, GoR on 18.07.2025. Hon’ble High Court of Rajasthan in the
matter of D.B. Civil Writ Petition (PIL) No. 14254/2025 (Nahargarh
Van Evam Vanya Jeev Suraksha Evam Seva Samiti Vs Union of India &
Ors.) passed an order dated 19.09.2025 which inter-alia say as
under:

“It is directed that in the meanwhile, no change in the
boundaries of the existing Nahargarh Wildlife Sanctuary which
would include the Eco Sensitive Zone and the described area,
shall be made”

(Copy of the Minutes of Meeting dated 07.01.2025, 21.01.2025,

26.03.2025 and 27.06.2025 are enclosed and marked as Annexure- 9
and copy of Hon’ble High Court order dated 19.09.2025 is enclosed

and marked as Annexure-10)



Conclusion

(1)

(1)

(1)

(i)

(i)

(iif)
(iv)

(v)
(vi)

(vii)

The unit is being operated outside Forest Area and within ESZ of the
sanctuary.

The Hotel was preexisting before the issuance of notification dated
08.03.2019.

The unit is operational after obtaining valid consent from the State
Board under the provisions of the Water Act, 1974 and the Air Act, 1981

for the hotel activity for 17 rooms.

(IV)  The unit does not require to obtain Environmental Clearance under the
provisions of the EIA Notification dated 14.09.2006.
(V) The unit has obtained a self-exemption certificate from Central
Groundwater Authority for the groundwater abstraction to the tune of
9.18 KLD through 1 existing borewell.
Enclosures:

Letter dated 10.10.2025 from ACS (Environment) nominating DCF (WL),
Zoo, Jaipur, Letter dated 25.09.2025 issued from PCCF, Forest
Department nominating DCF (WL), Zoo, Jaipur, Letter dated 25.09.2025
issued from CGWA nominating Scientist-C, CGWB, Western Region,
Jaipur, and office order dated 19.09.2025 issued from RSPCB appointing
RO, Jaipur (North) as OIC in the case (Annexure-1).

Copy of the Consent to Establish dated 10.02.2010 and Consent to
Operate dated 22.11.2023 (Annexure-2).

Copy of CGWA self-exemption certificate (Annexure-3).

Copy of map approved by Panchayat Samiti for total Built up Area
(Annexure-4).

Copy of land allotment order issued by District Collector (Annexure-5).
Circular dated 26.09.2023 (Annexure - 6).

Documents issued prior to 08.03.2019 (Annexure - 7).



(viii) Copy of occupancy report (Annexure-8).

(ix) Copy of the Minutes of Meeting dated 07.01.2025, 21.01.2025,

26.03.2025 and 27.06.2025 (Annexure -9).

(x)  Copy of Hon’ble High Court order dated 19.09.2025 (Annexure - 10).

(xi)  Photographs taken during the field visit (Annexure -11).

W :

T,

(Shashank Pratap Singh)

(Pooja)

(Vijay Pal Singh)

Scientist-C, CGWB,

Western Region, Jaipur

Regional Officer, Rajasthan
State Pollution Control

Board, Jaipur (North)

Deputy Conservator of
Forests, Wild Life (Zoo),

Jaipur.
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Ministry of Water Resources, RD & GR
G- ﬂ-ﬁf S 18/ Central Ground Water Board
U &5, SR / Western Region, Jaipur

6-A, ST §TRT, SRIQR RTST)/

6-A, Jhalana Doongri, Jaipur-302004 (Raj)
Tel: 0141-2706338, Fax: 2706991
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A fobar ST €1 /Sh. Shashank Pratap Singh, Scientist-C (Hg.) (Nob. No. 7838883347) is hereby
nominated for the Member as well as Nodal Officer representing Central Ground Water Board,
Western Region, of the Joint Committee constituted by the Hon’ble National Green Tribunal, Central
Zone, Bench Bhopal, vide its order date 25.8.2025 in the matter of O.A. No. 115/2025 (CZ) namely
Rajendra TiwariVs Union of India & Ors.
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copy of the Tribunal's order dated 25.08.2025 is enclosed herewith for your reference and necessary

action .
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1. 4l <=1 garg Rg, a3 (wash ), dla ysia are, ufdel &, SR 1/Sh.Shashank
Pratap Singh, Scientist-C (Hg.), Central Ground Water Board, Western Region, Jaipur.

Wﬁ%ﬂ gfaferay Copy for information to:

1. o, G| Hold QT@MNUI, HRI IRDPR, :|'§ fawdtly The Member, Central Ground Water
Authority, Govt. of India, New Delhi.

2. Yo YiYd, ISRIM IT YW (8301 SIS, a1 §R1, STQRI/ The Member Secretary,
Rajasthan State Pollution Control Board, Jahalan Doongri, Jaipur.

3. 3ffdad T "id, 9 Ud a=elld, ASRIT IRBR, SAYRI/ The Additional Chief Secretary,
Forest & Wildlife, Government of Rajasthan Jaipur.

4. YYlq HeJ g+ IR&PH, 99 ud dfu\ﬂnid, SRUY Hd, SIYYX |/ The Principal Chief Conservator of
Forest, Forest & Wildlife, Aranya Bhawan, Jaipur.

5. UHRY iR, Bl YT Ui r, Held Yolid dfs, i &3, SAYR| The OIC, CGWA,,

Central Ground Water Board, Western Region, Jaipur




Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, JhalanaDoongri, Jaipur-302004
Phone :0141- 2716804, 2716800 e-mail : member-secretary(@rpcb.nic.in
Helpline No.: 0141-2716877

No. F.10 (785) RPCB/Legal/NGT/2025/ 3S3 - 9<% Date: /9-0 92005

Regional Officer,

Rajasthan State Pollution Control Board,
Jaipur (North).

Mobile No.: 7073581777

Email: rorpcb.jaipur[at]lgmail[dot]com

Subject:- Nomination of Member as well as Nodal Officer to Joint Committee in compliance with the
Order dated 25.08.2025 passed by the Hon’ble National Green Tribunal, Central Zone Bench,
Bhopal in O.A. No. 115/2025 (CZ) , Rajendra TiwariVs Union of India & Ors..
Madam,
This has reference to the subject cited above. The Hon’ble National Green Tribunal, Central
Zone Bench, Bhopal, vide its order dated 25.08.2025 in Original Application No. 114/2025 (CZ), has
constituted a Joint Committee and directed as follows:

6. We deem it just and proper to call a report on the matter in issue, in present application, '
from a Joint Committee consisting of:-

L One representative from the Addl. Chief Secretary, Forest& Wildlife,
Government of Rajasthan (Rajasthan)

ii. One Representative from the Principal Chief Conservator of Forest,
(Rajasthan)

. One representative from the Regional Director, Central Ground Water
Board, Jaipur (Western Region) (Rajasthan)

iv. One representative from the Member Secretary, State Pollution Control

Board, Jaipur (Rajasthan)
7. The Committee is directed to visit the place and submit the factual and action taken report
within six weeks. The State PCB will be the nodal agency for coordination and logistic
support.

In compliance with the directions of the Hon’ble Tribunal, you are hereby appointed as the
Member as well as Nodal Officer representing the Rajasthan State Pollution Control Board in the
aforesaid Joint Committee. You are directed to coordinate with all concerned and ensure timely
submission of the report in accordance with the directions of the Hon’ble Tribunal.

A copy of the Tribunal’s order dated 25.08.2025 is enclosed herewith for your reference and
necessary action.

Enclosed-As above

(Sharda Pratap Singh)
Member Secretary
Copy to the following for information / necessary action:

1. Additional Chief Secretary, Forest & Wildlife, Government of Iﬁj@maiUE@NOt Verified

2. Principal Chief Conservator of Forest, Forest & Wildlife, Aranya Bhawan, Jaif

3. Regional Director, Western Region, Central Ground Water BoafdighaﬂzkyMISh rda Pratap
0L i) ) Lo
% +z Designation : M er Secretary

Bl Date: 2025.09.18 2pidieb4GTry
Eﬁﬁﬁ Reason: Approve@l-l2 o

RajKaj Ref No.: 17861819
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Annexure-2

Reglonal Office Jaipur (N)

- Rajasthan State Pollution Control Board
—RBaiasthan__ Opp. Road No 5, VKIA, Sikar Road, Jaipur
Sy Phone: 0141-2332263

W www.rpch.nic.in

Registered

File No : F(Tech)/Jaipur(Amber)/31(1)/2009-2010/2452-2454
Order No: 2009-2010/Jaipur(N)/307 Dispatch Date:  10/02/2010

M/s Rajscape Resorts Pvt. Ltd.

KACHERAWALA Tehsil: AMBER
District:JAIPUR

Sub:

Ref:

Sir,

é,

Consent to Establish under section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981 .
Your application(s) for Consent to Establish dated 31/01/2010 and subsequent correspondence,

Consent to Establish under the provisions of section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under
section 21of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be
referred as the Air Act) as amended to date and rules & the orders issued thereunder, is
hereby granted for your lhdustry situated/proposed at , Kacherawala, Tehsil Amber,
District Jaipur, Rajasthan under the provisions of the said Act(s). This consent is granted
on the basis of examination of the information furnished by you in consent application (s)
and the documents submitted therewith, subject to the following conditions:-

1 That this Consent to Establish is valid for a period from 09/02/2010 to 31/01/2013 or
date of Commencement of production / commissioning of the project or activities
whichever is earlier.

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing
following services with capacities given below.

Particular Type Quantity with Unit

HOTEL ACTIVITIES ' Product 34.00 BEDS

3 That in case of any increase in capacity or addition / modification / éiteration or change
in product mix or process or raw material or fuel the project proponent is required to
obtain fresh consent to establish.

4 That the control equipment as proposed by the applicant shall be installed before trial or
commercial production is started for which prior consent to operate under the provision
of the Water Act and Air Act shall be obtained. This consent to establish shall not be
treated as consent to operate.

5 That the quantity of effluent generation and disposal along with mode of disposal for the
treated effluent shall be as under:

Page 1 0of 3
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Regional Office Jaipur (N) /
Rajasthan State Pollution Control Board

—Salasthan. Opp. Road No 5, VKIA, Sikar Road, Jaipur
Saas Phone: 0141-2332263
L ' www.rpcb.nic.in
Registered
FileNo : F(Tech)lJaipur(Amber)i’31(1)!2009-201012452-2454
Order No ; 2009-2010!Jaipur{N)!307 Dispatch Date: 10/02/2010
e {
Type of effluent Max. effluent Quantity of Quantity of treated (
generation effluent to be effluent to be disposed '
(KLD) recycled (KLD) and mode of
(KLD) disposal
L
Domestic Sewage 5.00 NIL 5.00
On Land For
Plantation/Horticulture
6 That

the sources of air emmissions along with pollution control measures and the ‘
emission standards for the prescribed parameters shall be as under:

Sources of Air Emmissions Pollution Control
Measures

Prescribed

Parameter | Standard

Boiler (2Nos.)( 1LAC KILO WITH ADEQUATE
CALORIE/HOUR EACH) STACK HEIGHT

D.G. Set( 125KVA) ACOUSTIC

ENCLOSURE , WITH
ADEQUATE STACK
HEIGHT

D.G. Set( 325KVA) ACOQUSTIC

ENCLOSURE , WITH
ADEQUATE STACK
HEIGHT .

8 That the domestic sewage shall be treated before disposal so as ‘to conform to the
standards prescribed by the Board as notified under the Environment
Act-1986 for disposal Into Inland Surface Water. The main parameters
monitoring shall be as under.

(Protection)
for regular
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s o0 Wl
N Reglonal Office Jaipur (N)

ST Rajasthan State Pollution Control Board
Opp. Road No 5, VKIA, Sikar Road, Jaipur

ajast

N e W e P4
N e

W www.rpcb.nic.in
' Registered
File No : F(Tech)!Jaipur(Amber)f31(1)!2009-2010/2452-2454
Order No: 2009-2010/Jaipur(N)/307 Dispatch Date: 10/02/2010
Parameters Standards
Total Suspended Solids Not to exceed 100 mg/l
pH Value Between 5.5 to 9.0
Oil and Grease Not to exceed 10 mg/l
Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l
Chemical Oxygen Demand Not to exceed 250 mg/l

9 That unit shall utilize treated waste water for plantation within the premises and
shall maintain zero discharge status out side the premises. .

10 That, not withstanding anything provided hereinabove, the State Board shall have
power and reserves its right, as contained under section 27(2) of the Water Act and
under section 21(6) of the Air Act to review anyone or all the conditions imposed
here in above and to make such variation as it deemed fit for the purpose of
compliance of the Water Act and Air Act.

This Consent to Establish shall also be subject, beside the aforesaid specific conditions,
to the general conditions given in the enclosed Annexure. The project proponent will
comply with the provisions of the Water Act and Air Act and to such other conditions as
may, from time to time, be specified by the State Board under the provisions of the
aforesaid Act(s). Please note that, non compliance of any of the above stated conditions
would tantamount to revocation of Consent to Establish and project proponent / occupier
shall be liable for legal action under the the relevant provisions of the said Act(s).

Yours Faithfully

Regijnal Officer
Copy To:- 67L

1 Member Secretary/Registry Cell, RSPCB, Jaipur..
2 Master File, RO Jaipur North, RSPCB, Jaipur.

Regio:ll Officer
L/
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Regional Office Jaipur
Rajasthan State Pollution Control Board

T Opp. Road No 5, VKIA, Sikar Road, Jaipur
=y Phone: 0141-2332263

Registered

FileNo : F(Tech)/Jaipur(Amber)/31(1)/2009-2010/2299-2300
OrderNo: 2023-2024/Jaipur/12483 Date: Nov 222023 6:39PM

Unit Id : 11455
M/s Rajscape Resorts Pvt. Ltd.

Kacherawala Tehsil:Amber
District:Jaipur
Sub: Consent to Operate under Section 25/26of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Ref:  Your application for Consent to Operate dated 31/07/2018 and subsequent correspondence.
Sir,
Consent to Operate under the provisions of Section 25/26of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred
as the Air Act) as amended to date and rules & the orders issued thereunder is hereby
granted for your Industry situated at Kacherawala Tehsil:Amber District:]AIPUR

’

Rajasthan, subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 01/12/2018 to 30/11/2033.

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing
following services with capacities given below:

Particular Type Quantity with Unit

HOTEL ACTIVITIES Service 17.00 ROOMS

3 That this Consent to Operate is for existing plant, process & capacity and separate Consent
to Establish/Operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:
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Digitally signed bgijay Sharma
Date:; 2023 8:39:45 IST
Reason: Sel ted

Location:




Regional Office Jaipur

Rajasthan State Pollution Control Board

% Opp. Road No 5, VKIA, Sikar Road, Jaipur
s Phone: 0141-2332263
| 4
Registered
File No F(Tech)/Jaipur(Amber)/31(1)/2009-2010/2299-2300

OrderNo: 2023-2024/Jaipur/12483 Date: Nov 222023 6:39PM
Unit Id : 11455
Type of effluent Mazx. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 5.000 NIL 5.000
On Land For
Plantation/Horticulture

5 That the sources of air emissions along with pollution

standards for the prescribed parameters shall be as under:

control

measures and the emission

Sources of Air Emissions Pollution Control Prescribed
Measures Parameter Standard
BOILER (2 NOS.) HSD FIRED( ACOUSTIC ENCLOSURE
1LAC KILO CALORIE/HOUR , ADEQUATE STACK
EACH) HEIGHT
D G SET( 125KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT
D G SET( 325KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT
6 That the Domestic Sewage shall be treated before disposal so as to conform to the
standards  prescribed under the Environvent (Protection) Act-1986for disposal Into

Inland Surface Water. The main parameters for regular monitoring shall be as under:
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Regional Office Jaipur

Rajasthan State Pollution Control Board
Opp. Road No 5, VKIA, Sikar Road, Jaipur
A
P ————
B e i Phone: 0141-2332263
N
Registered
FileNo : F(Tech)/Jaipur(Amber)/31(1)/2009-2010/2299-2300
OrderNo: 2023-2024/Jaipur/12483 Date: Nov 222023 6:39PM
Unit Id : 11455
Parameters Standards
Total Suspended Solids Not to exceed 100 mg/1
pH Value Between 5.5 to 9.0
Oil and Grease Not to exceed 10 mg/l
Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l
Chemical Oxygen Demand Not to exceed 250 mg/1

7 That this Consent to Operate (CTO) shall be valid for 17 double bedded rooms
without any star category.

8 That the unit shall comply with the guidelines dated 30/06/2021issued by State
Board for hotels/ marriage gardens/ restaurant/ banquet halls.

9 The Hotel has to seek fresh consent to establish & operate for any change in
services/activity and any modification/alteration.

10 That entire STP treated domestic waste water shall be used for
plantation/horticulture/flushing/cooling/ cleaning roads etc. within the premises
and no waste water shall be discharged outside the premises. That Zero Liquid
Discharge shall be maintained outside the premises.

11 That the wusage of treated domestic effluent for gainful purposes like
plantation/horticulture etc within the premises shall not allow the disposal of any
kind of water/waste water (treated/untreated) in form of cesspool inside/outside
the premises.

12 That the hotel shall maintain flow meters on sources/intake of fresh water, waste
water generation and on the inlet and outlet of STP to measure the quantity of
daily water consumption, waste water generation, waste water treated and reuse of
treated waste water process wise and daily records of meter readings shall be
maintained in a loghook and monthly summary shall be submitted to the Board.

13 That the hotel shall obtain all necessary permission from concern authorities
i.e.District Administration Jaipur, Nagar Nigam & Jaipur Development Authority for
establishment and operation of the hotel.

14 This consent is not an evidence for ascertaining title of the land.

15 That unit shall carryout plantation within the premises in at least 33% of the total
plot area.
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Regional Office Jaipur

e Rajasthan State Pollution Control Board
i Opp. Road No 5, VKIA, Sikar Road, Jaipur
SRS Phone: 0141-2332263
|
Registered
FileNo : F(Tech)/Jaipur(Amber)/31(1)/2009-2010/2299-2300
OrderNo: 2023-2024/Jaipur/12483 Date: Nov 22 2023 6:39PM

Unit Id : 11455

16 That the Hotel shall ensure compliance of ambient air quality standards in respect
of noise as prescribed under the Environment (Protection) Act and Rules made
therein.

17 That the hotel shall maintain the 0il & Grease trap in good condition, so that oil &
grease coming with waste water from kitchen /laundry will retained in the trap.

18 That unit shall not dig any bore-well or abstract Ground Water without prior
permission from the Central Ground Water Authority and fresh water demand shall
be met out by RIICO / legal supplier if fresh water only.

19 That this consent to operate shall be subject to compliance of any direction or
order passed by court of law in the matter.

20 That this consent to operate is issued for project cost of Rs. 2107.54 Lacs. In case of
increase in capital investment, the industry shall seek consent to establish/operate
for the increased capital investment.

21 That no Hazardous waste shall be generated from any process within the unit's
premises.

22 That wunit shall intimate the State Board before applying for any “Star Category”
certificate.

23 That the solid waste generated from the Hotel Services should be properly
collected, segregated and disposed as per the provisions of Municipal Solid Waste
(Management & Handling) Rules, 2016.

24 That submission of any incorrect or partial information/false documents or
concealment or misrepresentation of material facts shall make the
applicant/industry/ process/ project liable for legal action, under the provisions of
Water (Prevention & Control of Pollution) Act’'1974 & Air (Prevention & Control of
Pollution) Act’'1981, which may include imprisonment and/or penalty as per the
provisions of the statutes.

25 That no Single Use Plastic (SUP) item, which is banned vide Ministry of
Environment, Forest and Climate Change (MOEF & CC), Government of India
notification dated 12.08.2021 shall be used in the industry/unit premises.

26 That proponent shall obtain the necessary permission from the forest department,
or other department/authority in concern if the unit falls/comes under such area/
purview or scope of concern of forest, eco sensitive zone, conserved area and within
the boundary limits of any national park, sanctuary or other area defined by the
forest department,any authorities in concern time to time. The sole responsibility of
obtaining the permission from the departments in concerns i.e forest department,
Wild Life Board or other departments is of project proponent.The project
proponent shall ensure the operation of unit only after obtaining the permission
from the departments in concern (if applicable).
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Regional Office Jaipur

Rajasthan State Pollution Control Board

% Opp. Road No 5, VKIA, Sikar Road, Jaipur
=y Phone: 0141-2332263

Registered

FileNo : F(Tech)/Jaipur(Amber)/31(1)/2009-2010/2299-2300
OrderNo: 2023-2024/Jaipur/12483 Date: Nov 222023 6:39PM

Unit Id : 11455

27 That the industry shall apply for renewal of consent to operate before 04 months
from expiry of this consent.

28 That, notwithstanding anything provided hereinabove, the State Board shall have the
power and reserves its right, as contained under Section 27(2) of the Water Act and
under Section 21(6) of the Air Act to review anyone or all of the conditions imposed

here in above and to make such variation as it deems fit for the purpose of Air Act &
Water Act.

29 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

30 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Water Act and Air Act or
the Rules made thereunder.

31 That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016 and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer or dismantler or recycler or through designated
take back service provider of the producer to authorized dismantler or recycler.

32 That the Project Proponent shall maintain record of e-waste generated by them in Form-2
and make such records available for scrutiny by the Board.

23 That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates.

34 That the transportation of e-waste shall be carried out as per the manifest system whereby
the transporter shall be required to carry a document (three copies) prepared by the
sender, giving the details as per Form-6.

35 That the Project Proponent shall comply with provisions of the Batteries (Management and
Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,
importer, auctioneer, recycler as the case may be) to the State Board as provided under
Rule 10(2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In
case the Project Proponent is not a bulk consumer even then the used batteries shall be
returned to the authorized dealers or recyclers only.
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Regional Office Jaipur
Rajasthan State Pollution Control Board

% Opp. Road No 5, VKIA, Sikar Road, Jaipur
=y Phone: 0141-2332263

Registered

FileNo : F(Tech)/Jaipur(Amber)/31(1)/2009-2010/2299-2300
OrderNo: 2023-2024/Jaipur/12483 Date: Nov 222023 6:39PM

Unit Id : 11455

36 That the record of batteries purchased and sold/ returned to registered dealers and/ or
authorized recyclers shall be maintained and made available to the officers of the Board

during inspections.
This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to
the general conditions given in the enclosed Annexure. The Project Proponent will comply
with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).
Please note that, non compliance of any of the above stated conditions would tantamount to

revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal
action under the relevant provisions of the said Act(s).

Yours sincerely,

Regional Officer| Jaipur ]

(A): Copy to:-
1 Master File.

Regional Officer[ Jaipur ]
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Annexure-3

fir 7 TRA TR
e e wHamer
ST A faum,
Frg Ayfty srer wriRreor
GOVERNMENT OF INDIA
MINISTRY OF JAL SHAKTI
DEPARTMENT OF WATER RESOURCES,
RIVER DEVELOPMENT & GANGA REJUVENATION
CENTRAL GROUND WATER AUTHORITY

Yo e 8g ge 0
EXEMPTION CERTIFICATE FOR GROUND WATER ABSTRACTION

' PROJECT NAME Rajscape Resorts Pvt. Ltd.

PROJECT ADDRESS V‘i‘llage Kacherawala, Tehsilv Anﬁbéf, 6isirici Jai'pur,‘liéj;asthan ENES PIN CODE ‘ 302028
'STATE RAJASTHAN | " DISTRICT JAPUR | TOWN/BLOCK AMBER
CQMMUNICATION ADDRESS Villaée .Kac.:‘hveAr;'v»ala(, élock Ku‘karé, i)i;'»trfc;t j;il/aiur, Rajas{han S e :
| ADDRESS OF CGWB REGIONAL OFFICE 6-A, Jhalana Doongri, Jaipur 302004, Bavjvast‘h.én;

'1. EXEMPTED LETTERNO. EXM/INF/RJ/2025/11477/N | 2. DATE OF ISSUANCE. .{12/)68’/2625
S | 3. APPLICATIONNO. INF/R1/2025/11477 | 4. APPLICATION TYPE, Infrastructure
'5. PROJECT STATUS Existing Project

3 YL P
| 6. VALID FROM ,12/08/2025
| 7. AREATYPE CATEGORY Over Exploited (GWRE- 2024) S

>, fos )

s

1 8. A VALID UPTO Till adherence to provfsion(s) under which fhis exempt_io‘ri'has' been obtained (subject to compliance to
j related conditions) or till any further orders issued by this authority, wl\1i{c_§_h’e\ter is earlier.
9. GROUND WATER ABSTRACTION PERMITTED

'9.18 | 3350.70 1 0.00 . 000 '9.18 | 335070

© EXISTING 1 | ,&7 proposeD 0 | TOTAL 1

oW |ocB |Bw |TW |PU (DW |DCcB |BW |TW |PU |DW |DCB |BW Twolpu
oS I R @:0 SR TRy 000 101 0 '_ 0

| *DW-Dug Well; DCB-Dug-cum-Bdr’c}.‘Well; éW-BoreWell; TW-Tube Welli Pu Pumps;

‘) | 11. EXEMPTION CATEGORY ¢/ } 1 Micro and small Enterprises drawing ground water less than 10 cum/day are exempted from seeking NOC
7 ~ » predoussas e . - S S < M T S TR AR N P RS S e SRS
| 1. This is to certify that as per information furnished by the applicant, the ground water withdrawal comes under Exemption category as per S.0. 3289(E)

dated 24/09/2020 by Department Of Water Resources, River Development and Ganga Rejuvenation, guidelines to regulate and control ground water
| extraction in India, 2020.

| 2. This exemption letter is being issued under relevant provision(s) of extant guidelines.

3. The firm shall install digital water flow meter on all ground water abstraction structures and maintain the logbook.

! 4. This certificate is system generated and based on information provided by the applicant. CGWA has not verified the claim made by applicant. Any falst
information turnished/violation by the applicant, shall invite legal action against him/her as per S.0. 3289(E) dated 24/09/2020.

| 5.1f, at any stage, it is established that this exemption letter has been obtained on the basis of false/ fake document(s), the exemption letter shall be
| deemed cancelled and extant penal provisions shall be applied on the firm

1. T8 IR o601 Sl & 5 13T GRI &) TS TSN F AN, Yo FeT 06,90, 5 38R G2 400l & statd ot
AT BRI 3289(%) f&A1® 24/09/2020, YRA A ﬁﬂ?ﬁwaﬁéggﬁa IR g &A ﬁge &g, 20201

2. TEFY oA adamE R & UEYHl & ded IR feq wn @i 31
3. GH W i TR W f3fed S Warg Hiek wiftd &ft 3R dfrgs s @i
4, T8 YAV 03 RRH SRS @ 3R 3M14ad R UGH 31 7T ORI TR MUIRG 81 CGWA 3 3195 g1 68 1T 31 &1 HTe 161 a1 31 oies grI & e a1
mnaaqam/m,wshazeg(%)mzyog/zozo%imm@mmgﬁaﬁﬁmﬁaml

A & YR

5. af% f5d 1t TR W g8 wifd 8 S @ % a8 F9mwH (ge) uF Tad / 6l W YT 5o g, it 5w 1 2:]
pid g e B, A TINRA (Fe) U PR T S SR

&1 ST e, 7 T SRt e

This is an auto generated document & need not fo be éiéned

P

Fta yfty oo witreor, v Wi wemer, Weweremes aRwR, sitete urew wrf, die @, w1 fee-110016 / Central
Ground Water Authority,Ministry of Jal Shakti, CSMRS Campus, Olof Palme Marg, Hauz Khas,New Delhi-110016
Phone: (011) 23383561
Website: cgwa-noc.gov.in
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Stamps and Registration Department
OFFICE OF SUB REGISTRAR AMER
AMER '
{Rule 75 & 131)

Date
ument S. No £,

15 PAT AT
53“{35:5“9'&? PATNER OF HIM/

# Evaluated Value 17080000

sy e e ———
25000 commssion
200 - custody
0 . reg(memerandom}
0 - us_57
1100200 us_62
0 others
"0 : Inspection_fee
. Total :

Eleven Lakh Twenty Five Thousand Four Hundred Only

2B\ |
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16/12/2006 &
200606400760
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Annexure-6

Government of Rajasthan
Forest, Environment & Climate Change Department

F.No.6(3)Env/2017 Partl Dated 26.09.2023
Circular

Eco Sensitive Zones (ESZs) are notified around Protected Areas (PAs) to provide
required buffer. ESZs have already been notified for many PAs while for many others,
the process of notifying ESZs is in various stages.

After notification of ESZ, Zonal Master Plan (ZMP) is supposed to be prepared
and published to provide guidance for taking up various economic activities in these
areas. Preparation and publication of ZMPs for few ESZs has been done and for others, it
is in various stages.

Reference are being received regarding regulation of activities in ESZs, which
have been notified but for which ZMPs have not been finalized as well as those where
ESZs are yet to be notified and thus have default width of 10 kms.

The matter has been examined and to provide required clarity, following
guidelines are hereby issued:

1. For PAs for which ESZs notification have been issued but ZMPs are yet to be
finalized:

Notifications for ESZs use words “existing” and “new” with respect to hotels,
resorts etc. It is hereby clarified that such hotels, resorts, etc. would be considered
“existing”, which are having any of the following documents prior to date of issue of
notification for that ESZ.:-

(1) Electricity connection for non-agricultural use.
(1))  Approval by Tourism Department as tourism unit.
(111)  Conversion order/ Patta for non-agricultural use.
(iv)  Building plan approval.

(v)  Order regarding change in land use.

(vi)  Proof of deposit of tax as hotel, resort, etc.

(vit) CTE/ CTO/ Environmental clearance.

Hotels, resorts, etc. which don’t have any of these documents prior to the date of
issue of notification for that ESZ would be considered “new”.

RajKaj Ref No. : 4785371
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2. PAs for which ESZ is yet to be notified:

These are cases where default ESZ is 10 km around PA. ESZ notification for such
PAs would be issued only after the issue of this Circular. Such notifications for ESZs are
also likely to have classification of hotels, resorts, etc. in two categories— “new” and
“existing”. Accordingly it is clarified that such hotels, resorts, etc. in the area of default
ESZ of such PAs may be considered “existing”, which have any of the seven categories
of documents listed in this Circular, issued prior to the date of issue of this circular or the
date of 1ssue of notification for that ESZ, whichever is later.

Rajasthan State Pollution Control Board and District Monitoring Committee of
ESZs shall use this guidance for deciding and regulation of cases of these categories in
ESZs.

(Monali Sen, IFS)
Director cum Joint Secretary

Copy to:

1. Special Assistant to Hon’ble Minister, Environment & Forests, Govt. of
Rajasthan, Jaipur.

PS to Additional Chief Secretary, Revenue Department, Govt. of Rajasthan,
Jaipur.

PS to Principal Secretary, UDH Department, Govt. of Rajasthan, Jaipur.

PS to Principal Secretary, Tourism Department, Govt. of Rajasthan, Jaipur.
PS to Secretary, Local Self Government, Govt. of Rajasthan, Jaipur.

Principal Chief Conservator of Forest & Head of Forest Force(HoFF),
Rajasthan, Jaipur with request to circulate it to all concerned.

7. Principal Chief Conservator of Forest & Chief Wild Life Warden(CWLW)),
Rajasthan, Jaipur.

All Divisional Commissioners, Rajasthan.

. All District Collectors, Rajasthan.

10.  Guard File.

N

AR e

o 9

Director cum Joint Secretary

RajKaj Ref No. : 4785371
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Annexure-7

Reglonal Office Jaipur (N)

- Rajasthan State Pollution Control Board
—RBaiasthan__ Opp. Road No 5, VKIA, Sikar Road, Jaipur
Sy Phone: 0141-2332263

W www.rpch.nic.in

Registered

File No : F(Tech)/Jaipur(Amber)/31(1)/2009-2010/2452-2454
Order No: 2009-2010/Jaipur(N)/307 Dispatch Date:  10/02/2010

M/s Rajscape Resorts Pvt. Ltd.

KACHERAWALA Tehsil: AMBER
District:JAIPUR

Sub:

Ref:

Sir,

é,

Consent to Establish under section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981 .
Your application(s) for Consent to Establish dated 31/01/2010 and subsequent correspondence,

Consent to Establish under the provisions of section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under
section 21of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be
referred as the Air Act) as amended to date and rules & the orders issued thereunder, is
hereby granted for your lhdustry situated/proposed at , Kacherawala, Tehsil Amber,
District Jaipur, Rajasthan under the provisions of the said Act(s). This consent is granted
on the basis of examination of the information furnished by you in consent application (s)
and the documents submitted therewith, subject to the following conditions:-

1 That this Consent to Establish is valid for a period from 09/02/2010 to 31/01/2013 or
date of Commencement of production / commissioning of the project or activities
whichever is earlier.

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing
following services with capacities given below.

Particular Type Quantity with Unit

HOTEL ACTIVITIES ' Product 34.00 BEDS

3 That in case of any increase in capacity or addition / modification / éiteration or change
in product mix or process or raw material or fuel the project proponent is required to
obtain fresh consent to establish.

4 That the control equipment as proposed by the applicant shall be installed before trial or
commercial production is started for which prior consent to operate under the provision
of the Water Act and Air Act shall be obtained. This consent to establish shall not be
treated as consent to operate.

5 That the quantity of effluent generation and disposal along with mode of disposal for the
treated effluent shall be as under:

Page 1 0of 3
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Regional Office Jaipur (N) /
Rajasthan State Pollution Control Board

—Salasthan. Opp. Road No 5, VKIA, Sikar Road, Jaipur
Saas Phone: 0141-2332263
L ' www.rpcb.nic.in
Registered
FileNo : F(Tech)lJaipur(Amber)i’31(1)!2009-201012452-2454
Order No ; 2009-2010!Jaipur{N)!307 Dispatch Date: 10/02/2010
e {
Type of effluent Max. effluent Quantity of Quantity of treated (
generation effluent to be effluent to be disposed '
(KLD) recycled (KLD) and mode of
(KLD) disposal
L
Domestic Sewage 5.00 NIL 5.00
On Land For
Plantation/Horticulture
6 That

the sources of air emmissions along with pollution control measures and the ‘
emission standards for the prescribed parameters shall be as under:

Sources of Air Emmissions Pollution Control
Measures

Prescribed

Parameter | Standard

Boiler (2Nos.)( 1LAC KILO WITH ADEQUATE
CALORIE/HOUR EACH) STACK HEIGHT

D.G. Set( 125KVA) ACOUSTIC

ENCLOSURE , WITH
ADEQUATE STACK
HEIGHT

D.G. Set( 325KVA) ACOQUSTIC

ENCLOSURE , WITH
ADEQUATE STACK
HEIGHT .

8 That the domestic sewage shall be treated before disposal so as ‘to conform to the
standards prescribed by the Board as notified under the Environment
Act-1986 for disposal Into Inland Surface Water. The main parameters
monitoring shall be as under.

(Protection)
for regular

Page 2 of 3



s o0 Wl
N Reglonal Office Jaipur (N)

ST Rajasthan State Pollution Control Board
Opp. Road No 5, VKIA, Sikar Road, Jaipur

ajast

N e W e P4
N e

W www.rpcb.nic.in
' Registered
File No : F(Tech)!Jaipur(Amber)f31(1)!2009-2010/2452-2454
Order No: 2009-2010/Jaipur(N)/307 Dispatch Date: 10/02/2010
Parameters Standards
Total Suspended Solids Not to exceed 100 mg/l
pH Value Between 5.5 to 9.0
Oil and Grease Not to exceed 10 mg/l
Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l
Chemical Oxygen Demand Not to exceed 250 mg/l

9 That unit shall utilize treated waste water for plantation within the premises and
shall maintain zero discharge status out side the premises. .

10 That, not withstanding anything provided hereinabove, the State Board shall have
power and reserves its right, as contained under section 27(2) of the Water Act and
under section 21(6) of the Air Act to review anyone or all the conditions imposed
here in above and to make such variation as it deemed fit for the purpose of
compliance of the Water Act and Air Act.

This Consent to Establish shall also be subject, beside the aforesaid specific conditions,
to the general conditions given in the enclosed Annexure. The project proponent will
comply with the provisions of the Water Act and Air Act and to such other conditions as
may, from time to time, be specified by the State Board under the provisions of the
aforesaid Act(s). Please note that, non compliance of any of the above stated conditions
would tantamount to revocation of Consent to Establish and project proponent / occupier
shall be liable for legal action under the the relevant provisions of the said Act(s).

Yours Faithfully

Regijnal Officer
Copy To:- 67L

1 Member Secretary/Registry Cell, RSPCB, Jaipur..
2 Master File, RO Jaipur North, RSPCB, Jaipur.

Regio:ll Officer
L/

Page 3 of 3
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— Regional Office Jaipur Ak _,'&_q.r- .
ity o ;
e Rajasthan State Pollution Control Board \ -:;;r}; "1}{ i
—_—— Opp. Road No 5, VKIA, Sikar Road, Jaipur LEEARed Rk
YN Phone: 0141-2332263 [ e rep iy
AN\l [=].5g" :-E:
Registered

File No

F(Tech)/Jaipur(Amber)/3 1(1)/20()‘)-2()10/1320-1321\’3)37/

OrderNo: 2015-2016/)aipur/5290

Unit Id :

Date: 14/09/2015

11455 \9

M/s Rajscape Resorts Pvt. Ltd.

Kacherawala Tehsil:Amber
District:Jaipur

Sub:

Ref:

Consent to Operate under section 25/260of the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Your application for Consent to Operate dated 26/11/2014 and subsequent correspondence.

Consent to Operate under the proviSi_ons of section 25/260of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section
210of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the
Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for

your

Industry situated at Kacherawala Tehsil:Amber District:Jaipur , Rajasthan, subject to

the following conditions:-

"1 That this Consent to Operate is valid for a period from 01/12/2014 to 30/11/2018 .

2

3

That this Consent is granted for ‘manufacturing / producing following products / by

products or carrying out the following activities or operation/processes or providing
following services with capacities given below.

Particular Type Quantity with Unit

HOTEL ACTIVITIES

Service 34.00 BEDS

That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

That the quantity of effluent generation along with mode

of disposal for the treated
effluent shall be as under:

Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 5.000 NIL 5.000
On Land For
Plantation/Horticulture
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Regional Office Jaipur

: Rajasthan State Pollution Control Board -
aiad Opp. Road No 5, VKIA, Sikar Road, Jaipur
ey Phone: 0141-2332263
T
Registered
File No

_ F(Tech)/]aipur(Amber)/31(1)/2009-2010/1320-1321
Order No: 2015-2016/Jaipur/5290

Date:  14/09/2015
Unit Id : 11455

5 That the sources of air emmissions

emission standards for the prescribed parameters shall be as under:

along with pollution control measures and the

Sources of Air Emmissions Pollution Control Prescribed
Measures Parameter Standard
Boiler (2 Nos.)-H.S.D. Fired( WITH ADEQUATE
1LAC KILO CALORIE/HOUR STACK HEIGHT
EACH)

One D.G. Set(.125KVA) ACOUSTIC ENCLOSURE

, WITH ADEQUATE
STACK HEIGHT

One D.G. Set( 325KVA) ACOUSTIC ENCLOSURE

, WITH ADEQUATE
STACK HEIGHT

6 That the Industry will comply with the standards as prescribed vide

GSR 826(E) dated 16th November, 2009 with

respect to National Ambient Air Quality
Standards.

standards  prescribed under the Environvent (Protection) Act-1986for  disposal Into

Inland Surfaée Water. The main parameters for regular monitoring shall be as under.

Parameters Standards
Total Suspended Solids Not to exceed 100 mg/l
pH Value Between 5.5 to 9.0
Oil and Grease

Not to exceed 10 mg/l

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l

Chemical Oxygen Demand Not to exceed 250 mg/l

g This consent is not evidence for ascertaining entitlement of land.
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MOEF notification No.

That the domestic sewage shall be treated before disposal so as to conform to the -




M\ be maintained and to be submitted to the Board.

Regional Office Jaipur

SrEoe— Rajasthan State Pollution Control Board (Q/
e ——— . .
e Opp.- Road No 5, VKIA, Sikar Road, Jaipur
RS Phone: 0141-2332263 \
XS
Registered
FileNo : F(Tech)/Jaipur(Amber)/31(1)/2009-2010/1320-1321
OrderNo: 2015-2016/Jaipur/5290
Date: 14/09/2015

Unit Id : 11455

9 That unit shall provide adequately designed rain water harvesting structures, to

recharge the ground water.
10 That unit shall carryout plantation wit
plot area.

11 That unit shall have to achieve prescribed standard
Pollution Control Measures to achieve prescribed

hin the premises in at least 33% of the total

s as per EP Act, 1986 and shall

maintain requisite standards all

the time.

12 That unit shall without prior

not dig any borewell or abstract Ground Water
esh

m permission from the Central Ground Water Authority & the State Board and fr
‘ water demand shall be met out by legal supplier of fresh water only.

13 That this consent to operate shall be subject to compliance of any direction or

order passed by court of law in the matter.
14 That if the project cost exceed Rs.

modification in consent to establish/operate after paying fee as applicable.
1 utilize treated waste water for plantation within the premise

2010 Lacs, the unit shall take/obtain

15 That unit shal s and

shall maintain zero discharge status out side the premises.

16 That the hotel shall require proper treatment and disposal ~and
adequate pollution control measures in accordance with the provisions of the
Water Act and the Air Act for the discharge of waste water, solid waste and

arising from hosting lunch/dinner on the occasion of
in the premises of

installation of

emissions of air pollutants
marriage parties, birthday parties and other similar functions

your hotel.
17 That water flow meters shall be provided at al
of daily water consumption, waste water generation. Daily recor

] suitable points to measure quantity
d of the same shall

18 That the hotel shall maintain the Oil & Grease trap in good condition, so that oil &

grease coring with waste water from kitchen/laundry will retained in the trap.
19 That this consent to operate is valid for hotel with 17 rooms i.e.
any change in capacity of the services, the hotel has to seek

establish.
20 That the unit shall comply the provisions of Water Cess act, 1977.

34 beds only,for
fresh consent to

21 That the hotel shall ensure compliance of ambient air quality standard in respect
of noise as prescribed under Environment (Protection) Act & Rules made therein.

22 That the hotel shall obtain separate consent of the State Board under the
provisions of the Water Act and Air Act with respect to the discharge of waste
water, solid waste and emissions of air pollutants arising from hosting lunch/
dinner on the occasion of marriage parties, birthday parties and other similar
functions if held in your hotel premises.

23 That the hotel shall obtain all necessary permission from concern complete

Authority and District Administration, Jaipur for operation of Hotel Activities.
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"' Unit Id : 11455

Regional Office Jaipur

Rajasthan State Pollution Control Board ~
= Opp. Road No 5, VKIA, Sikar Road, Jaipur
=N Phone: 0141-2332263
N
Registered
FileNo : F(Tech)/Jaipur(Amber)/31(1)/2009-2010/1320-1321
OrderNo: 2015-2016/Jaipur/5290 Date: 14/09/2015

the State Board shall have power

24 That, not withstanding anything provided hereinabove,
under

and reserves its right, as contained under section 27(2) of the Water Act and
section 21(6) of the Air Act to review anyone -or all the conditions imposed here in
above and to make such variation as it deemed fit for the purpose of Air Act & Water

Act.

25 That the grant of this Consent to Operate
and does not absolve the project proponent from

is issued from the environmental angle only,
the other statutory obligations

prescribed under any other law or any other instrument in force. The sole and Completem

responsibility to comply with the conditions laid down in all other laws for the time-being

in force, rests with the industry/ unit/ project proponent.
26 That the grant of this Consent to Operate shall not, in any way, adversely affect or

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Act or the Rules made

thereunder.

This Consent to Operate shall also be subject, besides the aforesaid .specific conditions, o

the general conditions given in the enclosed Annexure. The project proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).
Please note that, non compliance of any of the above stated conditions would tantamount to
revocation of Consent to Operate and project proponent / occupier shall be liable for legal

action under the relevant provisions of the said Act(s).

Yours Sincerely

)l
Regional Officer

@\
1 Master File.

Y 9) to—
/ Regional Officer
ey
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" FORM 'B' (See Rule 5(1) )
CERTIFICATE OF REGISTRATION

No. 08022209280(Central)

This is to certify that M/S RAJSCAPE RESORTS PRIVATE LIMITED , whose principal place of business
within the state of : Rajasthan is situated at ADVOCATE MAHESHWAR| CHEMBERS.OPP.GQLIMAR
GARDEN,AMER ROAD,JAIPUR,14,RAJASTHAN has been registered as a dealer under section 7(1)7(2)
of the Central Sales Tax Act, 1956.

The business is:

Wholly: MANUFACTURER
Mainly: RETAILER
Partly :

The class(es) of goods specified for the purpose of sub-sections (1) and (3) of section 8 of the said Act
is/are as follows and the sales of these goods in the course of inter-state trade to the dealer shall be

taxable at the rate specified in that sub-section subject to the provisions of sub-section (4) of the said
section :

(a) For re-sale :

COLD DRINKS,BEAKERY ITEMS,GROSERY ITEMS,COOKED ‘FOODS,ICE CREAMS,KITCHEN

EQUIPMENTS,FRIDGE,D.G.SETS,BEAVERIES,FOOD ITEMS,VEGETRAIN & NON VEGETRAIN
COOKED FOODS,EATABLE FOODS

(b) For use in manufacture or processing of goods for sale :

COLD DRINKS,BEAKERY ITEMS,CROCKERY ITEMS,UTENSILS,GAS,GROSERY ITEMS,COOKED

- FOODS,ICE CREAMS,KITCHEN EQUIPMENTS,FRIDGE,D.G.SETS,BEAVERIES,FOOD ITEMS,KIRANA
(c) For use in mining :
Not Applicable

(d) For use in generation or distribution of electricity or any other form of power :
Not Applicable

(e) For use in packing of goods for sale/re-sale :
POLY BAGS,PACKING MATERIAL

The dealer manufactures, processes or extracts i
distributes the following form of power, namely :

Not Applicable

n mining the following classes of goods or generates or

The dealer's year for the purpose of accounts runs from 1st day of April to the 31st day of March -

The dealer has no additional place of business/ has additional place(s) of business as stated below :

(a) in the state of Rajasthan :

+:8rNo, " 'Name/Address. © Ryt
1 null, RESORTS KUKAS,DELHI ROAD,JAIPUR, 14, RAJASTHAN
" , VANTARA RESORTS AND SPA, VANTARA RESORTS AND SPABY TREE
LIFE,DEBARLUDAIPUR, UDAIPUR RAJASTHAN

(b) in other States :

{41 Name/Address Il 1

The dealer keeps warehouse at the following places Within the state of registration :

; T i i:f-NamélAddress; sy R L SRR
The certificate is valid from 8th December, 2008 until cancelleq.

Name AMITABH BHARGAV
Designation:  Commercial Taxes Officer
Place: DIVISIONAL KAR BHAWAN,
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Date of Issue: 3rd June, 2017

. Note: This is a computer generated certificate.
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RAJASTHAN, 302005
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&% You are entitled for an oppoztunity ef betng hessdd pefore ke Dardyes are }ev;cd,
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CENTR AL BOARD OF EXCISE AND CUSTOMS -

" Ministry of Finance - Department of Reventie.
FORM ST-2

i APE RESORTS PRIVATE LIMITED,ADVOCATE MAHESHWARI CHAM-
SQEQASSEI:ASE?QO 1, SITATAMPURI, OPPOSITE GOLIMAR GARDE.N, /;MBEFZ.I?OAD,
JAIPUR - 302002, RAJASTHAN, INDIA having under.taken to comply with t| e (31059; |onds pre-
scribed in Chapter V of the Finance Act, 1994 read with the Se':rwce Ta>_< Ru es(,3 t ?E any
orders issued thereunder is hereby certified to have been registered .Wlth the Cen (;a xcise
Department.The Service Tax Code and other details are mentioned hereunder.

Name : | RAJSCAPE RESORTS PRIVATE LIMITED

1, SITATAMPURI, OPPOSITE
d - [ADVOCATE MAHESHWARI CHAMBERS, PLOT NO. 1, ]
Address GOLIMAR GARDEN, AMBER ROAD, JAIPUR - 302002, RAJASTHAN, INDIA
PAN No : | AAECR0227P -
Name as in PAN : | RAJSCAPE RESORTS PRIVATE LIMITED
Nature of registration : Registration of a single premise
Service Tax Code(Registration AAECR0227PSD003
Number) : . ' -
Taxable services : | Mandap keeper service, Tour operator S€rvices, Convention service, Health club and
fitness centre service, Dry cleaning service, Internet cafe., Restaurang service, Ac-
commodation in hotels, inn, guest house, club or camp site etc. Service

IADDRESS OF BUISNESS PREMISES . _
Name Of Premises/Building : | RAJSCAPE RESORTS Flat/ Door /Block No: {0

PRIVATE LIMITED .
Road | Street / Lane : | VILL-KACHARAWALA Village / Area / Lane : | KUKAS
Block / Taluk / Sub-Division /| JAIPUR Post Office : | AMER
Town @ .
City / District : | JAIPUR State / Union Territory : | RAJASTHAN
PIN : | 302028 ’ Phone Number : [09602092000
Mobile Number : | 9571474899 Fax Number-1 :
Fax Number2: | , Email Address : |jai.accounts@treeoflifere
sorts.com -

Premises Code : | ES0305A001

This Certificate is issued incorporating the changes intimated by the applicant and the previous certi-
ficate of registration bearing Registration NumberAAECR0227PSD003 Issued on 12/07/2011 stand can-
celled.

SINo Types of Services Accounting Codes
Tax Collection | Other Receipts Penalties
(Interest)
1| Mandap keeper service 00440035 00440036 00441305
2| Tour operator services 00440063 | 00440064 00441312
3 [ Convention service 00440133 00440134 00441328
4 | Health club and fitness centre service 00440205 | 00440206 00441358
5| Dry cleaning service 00440221 | 00440222 00441369
6 | Internet cafe . 00440241} 00440242 00441386
7| Restaurant service 00441067 | 00441068 00441478
8 | Accommodation in hotels, inn, guest house, club or 00441070 00441071 00441479
camp site etc. Service
CESSES

1 | EDUCATION CESS 00440298 | 00440299 0044

1486
2 | SECONDARY AND HIGHER EDUCATION CESS 00440426 | 00440427 00441487
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Note : se mentioned above), he shall in

1.Inca

timate the department. . . .
2. In case the registrant starts billing from other premises (other than those mentioned a ove),

the department. . .
3. These intimations and any other information which registrant wishes to br
can be submitted on-line by the registrant after logging on to web-site,

4. This registration certificate is not transferable. . . . )

5. List of Accounting Codes is Enclosed.These may invariably be furnished in the challan at the time of making

payment of service tax.

se the registrant starts providing any other taxable service (other than tho
he shall intimate

ing to the notice of the department

.

Date of Issue of Original ST-2 : 12/07/2011
Date of Last Amendment of ST-2: 06/09/2011

‘ Name and Signature of Central Excise Officer

With Official Seal

CC ( by e-mail ) To -
(1) The Pay And Accounts Officer (JAIPUR)
(2) The Superintendent of Central Excise (ST RANGE-V JAIPUR(ES0305))
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.
ule 26) For Payment from April 2007 onwa rds

l_ FORM G.A.R.-7 for SERVICE TAX PAYMENT (Receipt and Payments R

RAISCAPE RESORTS PRIVATE LIMITED ‘

Full Name of Assessee

iComplete Address RAJSCAPE RESORTS PRIVATE LIMITED, OVILL-KACHARAWALA KUKASAMER JAIPURRAJASTHAN

iAssessee Code No. AAECR0227PSD003

iCommissionerate Name JAIPUR

{commissionerate Code ES Division Codelos ‘ IRange Codelos
Recelved by IDBI BANK

Amount tendered (Rs.)

Accounting Code
5070 192914 Major Head Code 0044
0205 24922 Branch INAVI MUMBAI-BELAPUR
1067 0456 BSR Code 6910333
0063 2720 Date Of Tender 04052016

0 Challan Sequence No. 11018

0 Location Code . ES0305
Total 251012 Received PaymentRs. 251012

Date of Realisation 04052016

{in words) Two lakhs fifty-one thousand twelve rupees only

[IDBI Internet Banking

Cash/Cheque/Draft/Pay Order No.

oBinternet Banking J CIN: Fsmaaaoaoszmsnms

Dated: Ioaoszom J Drawn On. :

TAX PAYER'S COUNTERFOIL

Full Name of Assessee RAJISCAPE RESORTS PRIVATE LIMITED

RAJSCAPE RESORTS PRIVATE LIMITED, OVILL-KACHARAWALA KUKASAMER JAIPURRAJASTHAN

iComplete Address

IAssessee Code No. - JAAECR0227PSD003

Commissionerate Name JAIPUR .
Commissionerate Code ES Division Code'OS lRange Codeios

Received by 1DBI BANK

Accounting Code Amount tendered (Rs.)

1070 192914 Major Head Code 0044
0205 24922 Branch INAVI MUMBAI-BELAPUR
1067 30456 BSR Code 6910333
0063 ' 2720 Date Of Tender 04052016
0 IChallan Sequence No. 11018
0 Location Code ES0305
Total 251012 Received Payment Rs. 1251012
251012 251012 Date of Realisation 04052016

(In words) Two lakhs fifty-one thousand twelve rupees only

Cash/Cheque/Draft/Pay Order No. ]lDBI Internet Banking

Dated: 04052016 DrawnOn.: [loellnternetﬁanking , CIN: 169103330405201611018

This Cyber taxpayer's counterfoil for Service Tax does not require stamp by the collection bank,




FORM VAT-03
(See Rule 14(1)(a) & 15(2))
REGISTRATION CERTlF!CATE

Registration Number{TIN]: 08022209280

Opted under section 3(2) or 5(1): NO

This is to certify that M/S RAJSCAPE RESORTS PRIVATE LIMITED + whose principal place of
business is situated at : ADVOCATE MAHESHWAR| CHEMBERS,OPP.GOLlMAR
GARDEN,AMER ROAD,JAIPUR,14,RAJASTHAN has been registered ynder the Rajasthan VAT
Act, 2003 with effect from 1st December, 2008

Name and addresses of ProprietorlPartners/Directors, as the case may be, are as follows:

FSrNoi |7 ‘Name © | Status ©Address ¢
. 36/301,HERITAGE
1 HIMMAT ANAND Director CITY,GURGON GURGON HARYANA
\ 50,EVEREST 12,PEDDER
2 RAHUL HARKISHAN KAPUR Director ROAD,MUMBAl,MUMBA[.MAHARASHTRA
Branch/Additional place(s) of Business:
1 null, RESORTS KUKAS,DELH! ROAD,JAIPUR,14,RAJASTHAN Branch
- 5 VANTARA RESORTS AND SPA, VANTARA RESORTS AND SPA BY Othe
TREE LIFE,DEBARI,UDAIPUR,UDAIPUR RAJASTHAN i

FOODS,ICE CREAMS,KITCHEN

The following is the description of goods dealt in:

YLba I Pintend to Purchase’ ¢
ICOLD DRINKS, BEAKERY ITEMS,CROCKERY
ITEMS,UTENSILS,GAS,GROSERY ITEMS,COOKED

T  Intendto'Sale i} it
COLD DRINKS, BEAKERY ITEMS, GROSERY
TEMS,COOKED FOODS,ICE CREAMS KITCHEN
FQUIPMENTS FRIDGE.D.G.SETS BEAVERIES,FOOD
TEMS,VEGETRAIN & NON VEGETRAIN COOKED

This certificate shall remain in force unless it is cancelled.

EQU|PMENTS,FRIDGE.D.G.SETS,BEAVERIES,FOOD

Name: AMITABH BHARGAV
Designation: Commercial Taxes Officer
Place: DIVISIONAL KAR BHAWAN, JHALANA
Date of Issue: 3rd June, 2017
Note: This is a computer generated certificate.
Page 1 of 1




e-Challan

oy

oz

ik e

GEgEe s

GRN: 0014649957 [ IINNERLANICIAN 1

‘Commercial Taxes Department.
Government of Rajasthan

payment Date: 11/01/2017

Ad.CO. A

Office Name: ACI/CTO, SPECIAL CIRCLE-ll, JAIPUR

Location: JAIPUR (SECTT.)
Period: 01/12/2016-To-31/12/2016
| S.No Purpose/Budget Head Name “ T Amount (T )
i 1/0040-00-111-01-00-ADVANCE PAYMENT OF VAT R 120286.00
Commision(-): 0.00
Total/NetAmount: . 120286.00

One Lakh Twenty Thousand Two Hundred Eighty Six Rupees and Zero Paise Only

Payee Details: .

Full Name: RAJSCAPE RESORTS PRIVATE LIMITED

Tin/Actt.No./VehicleNo./Taxid $8022209280

Pan No.(If Applicable):

City(Pincode):  |jaipur(302028)

Address:ADVOCATE MAHESHWARI CHEMBERS, OPP.GOLIMAR
GARDEN, AMER ROAD, JAIPUR, RAJASTHAN

Remarks:

Payment Details:

ChallanNo.- ©

Computer generated copy on : 11/01/2017

Bank: SBlePAY(Credit/Debit Cards) Bank CIN No: - |10001322017011196688
Date: 11/01/2017 14:59:45 Refrence No: 1963565360810
Courtsy : https://Egras.raj.nic.in




WRA AXDTIR/ GOVT. OF INDIA
' 3w hlcredible Indlia
India INDIATOURISM OFFICE, DELH] !
e (wfemt w=eral MINISTRY OF TOURISM) «

g8 wistuel, <I§ (XN /88 Janpath,Ney Delhi-110 ggq -
IS/ Tel: 23320005/08, 23356529, 23320266 !]’f'q'.;"Fax: 011‘23326106 PRISRS.
s Official Website: www.incredibleindia.org

E-mail: goitodelhl@nic.in

Trav.2(1)/HP/09 ' Date:29.06.2009

. ,,Tﬁg Managing Director,

Rajscape Resorts Pvt. Ltd.,
Maheshwari Chambers

Plot No.1, Sitarampuri

Opp. Golimar Sadan, Amber Road,
Jaipur-302002.

SUB:  Approval of 14 Rooms Hotel Project ‘Hotel Tree of Life Resort & Spa, Village Kacherawala, Kukas,
Tehsil Amer Distt. Jaipur (Rajasthan) under 3-Star Gategory, ,

Dear Sir,

1. The following points may please be noted carefully: -

(i) This approval does not constitute approval under the Income-Tax Act, 1961. For fiscal
concessions under the Income-Tax Act, separate and specific approval will have to be sought and
applied for after the hotel starts functioning.

(ii) It may be noted that the

benefits under the Speci
from the date on which t

fied sections of the Income-Tax Act will accrue
he hotel approved at th

& project stage starts functioning subject to the

(iii) Any Iicgnse and/or approvals required from
uthorities, for the construction/o
promoters from the concemeq Authoriti

- ies. The approval by this Department will not in anyway
sybsntute for them. The Department's 4

A : approval will be deemed to have been withdrawn in case of
violation of this condition when brought to its notice.

In the event of the Promot,
the approva] of the Depart

the Iocal' Administration/Police and/or other concemned
peration of the hotels should be obtained directly by the

ers making any changes in the plans of the project as submitted earlier,
ment will have to be applied for afresh.
(v) Quarter|

l Progress Re orts on the project should be sent to the Regional Director (North),
dr:g;to;tnsm Office, 88-Janpath, New Delhl re
e

ularly. The Department's approval will be
0 have been withdrawn if these reports are not submitted as required.

(vi) The Promoters of the hote|

th et Project shall inform the Department of Tourism, New Delhi as soon as
y e hotel Project is completed, in case it is not completed within five years this approval will be
€emed to haye been withdrawn,

e N
il ac."?])’ of the necessary completion Certificates obtained from the local Authorities shall be
Mshed o the Department definitely within a period of 3 months of s receipt.

Contd...2/-

i‘j\é
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(viiy ~ The Promoters are required to apply for the Classification of the
date of its functioning. In the event of failure to do thjg the g
Department of Tourism will be deemeg to have been withgray

(ix) The star category of the hotel will onl
inspection by the HRACC (Hotel and R

ir hote! within three months of the
PProval accorded to the hotel by the
n.

y be confimmed at

the Classification stage after a physical
estaurant Approva| : g

and Classification Committee).
(x) Normally, no rooms will be let oy

t for purpose other than residential.
permission of the Department of T,

oqn‘sm not more than 109, of the room
out'to any person or company for residential or commercial purpoge,

The hotel should employ personnel qualified in Hotel Management Catering and Allied Crafts,

2: In the event of breach of any of the above mentioned conditions by the hotel, the Department of Tourism
shall have the right to withdraw its approval.

However, with the prior
s in the hotel may be Jet

(xi)

3, If any dispute arises as to the interpretation of the re

gulatory conditions mentioned above the decision of the
Secretary, Ministry of Tourism shall be final. ,

4 The construction of the hotel should be completed strictly as per the order of

_ the competent sanctioning
Authority/sanctioned building plan and as mentioned in the plans/letter issues.
5. The receipt of this letter méy please be acknowledged.
‘ Yours faithfully,
A
el " (SP.SINGH)
Regional Director (North)
Copy forwarded to: .

The Commissioner

(Tourism), Department of Tourism, Gowt. of Rajasthan, Paryatan Bhawan, Govt, iy
Campus, M,). Road, Jaipur-302 001, |
2. The President

» Hotel & Restaurant iati ia, 406/75-76, Manisha Building, Nehry
3 Place, New Delhir110 049 rant Association of Northem India,
j PhehMa'Tag'“g Director, Tourist Finance Corporation of India, 04* Floor, Tower-1, NBCC Plaza, Sector-V,
USP Vihar, Saket, Neyy Delhi-110 017 '

o011 Director General (H&R), Départment of Tourism, C-I, Hutments, Dalhousie Road, New Delhi-

1
Zc»’w&/}ﬂ'

Assistect Director (H&R)




TREE OF LIFE
Resorrs & Horels
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Annexure-8

Room Guest List of Tree of Life Present on 18.11.2025

PR-1 Mr. Omprakash Khurana, Ms. Alka Khurana

V-1 Mr. Yug Patel, Mr. Sunny Patel, Mr. Ujjawal Patel

V-12GF Mr. Piyush Khandelwal, Ms. Medhali Jhalani

V-3 Mr. Nikunj Mittal, Ms. Manisha Mittal, Ms. Sweta Khemka
V-4 " Mr. Ashish Bagoria, Ms. Prinkle Khinchi

V-5 Mr. Akash Pirgal, Ms. Namratha Pirgal

V-8 Mr. Sehaj Pahwa, Ms. Muskan Bansal

RAJSCAPE RESORTS PVT LTD

Village Kacherawala, Via - Kukas, Thesil Amber, Jaipur, Rajasthan, Indig, 302028 « CIN : U55101RJ2008PTC026730

FOR RESERVATIONS, +91 9015242000 / unwind@ireeotliferesorts.com
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TREE OF LIFE

Resorrs & Horels

staff List of Tree of Life Present on 18.11.2025

1 Bhagwan Sahay Engeeneering
2 Manish Dariya
3 Susheel Kumar
4 Manish Meena
5 Roshan Meena
b Pankaj Kumar
7 Rahul Patel
8 Vikas Meena
9 Manoj Kumar Meena
10 Vinod Meena
11 Ganesh Jagga
12 Narendra FNB
13 Hemsingh Engee
14 Sohan Lal Kasat
15 Lal Chand Meena Engee
16 Om Prakash
17 Vinod Prajapat HR
18 Karan Diiver
19 Mukesh Sweeper
20 Roshan Cheff
21 Khema Gardn
22 Shambhu Gardn
23 Chetelal HK
24 Sana Khan
25 Chivangi
26 Ravi Driver
27 Duli chand FNB
28 Gyarsi Lal
29 Savan Kst
30 Nawal Gardn
31 K Leiyawan
32 Shiv Singh
33 Kishan Lal
34 Devendra
35 Harish chand . ‘vo\t\."x
36 Sylvia a esof‘?\ /
¥ , \ TS
RAJSCAPE RESORTS PVT LTD . \

Vill Kach: - : i
llage erawala, Via - Kukas, Thesil Amber, Jaipur, Rajasthan, India, 302028 » CIN : U55101RI2008PTC024730
FOR RESERVATIONS. +91 90]524?009 / unwind@treeofliferesorts.com .
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BATeTd WoT< R 99 &S U9 G 9G9ig URIuTersd, RIoReI

B o 0141—2700151 ¥l pecf. @
HHIDG: W 8 (07)2024 / faRr / Haofii—02868 / 2024—25 fesTie: S—awer
0% HRAE faRy

faT 07.01.2025 ST TERTE TUGNT IRV B ARGIT RFE 22001980 F
SHfT AR vd TEWTe SRIRTT & S Wfkafed oM § ueRfd Wmel § srr @ gy
H VT {0 99 IREd T4 G TN URiTeld, ORI, SR AT SIeaerd ¥ 9 e
# % BT IS AT T | 39 Yo § e siferenTer SuRed -

1. 8 dopcw v, sfaRed v qeg o ket (s v ), Jromer, SRR |

. 3 BT SRR IR, A0 G G a7 WReTd TG ArSel ATeT (TH YY),
RTSRYT, SR | |

3. 11 XTOTT GAR T, S0 Fo qR T WReTeh (Gwronta), RISReTH, SR |

4. 1 S A, IRF T A T Wefp (PR SRS TG 9 SRrewa),
RTGTRRITH, STAYR |

. A1 T ARRIS, IR 99 WRES (Toi), SR |

. 1 SRMD S, SY g WP (ME.2Y), IS0 SR |

. B SR TS T, SU 9 ARee (araoia), iR, SR

- A7 T BAR Tw, SU T W (THAIT), XS0 SR |

. HAWR, B0 U 97 GREF, (awgoita), frfearer, SagR |

N

© 0 ~N O O,

SU T WES  (qUild) RfeureR, SR g™ So ¥ SuRyd el @ wEe
TERTS SFRARYY T JfERTAT faid 22.00,1980 B T & TS, § IoaiRgd IR
IR feemall o e & Raver & IR S BRET | RS JIRTG B 3@ AIRY
G B W SfRgEET fRAE 08032019  Worw Wff & ¥ ¥ ormmva o der an
JAID BHRIAT | TN R TR T3 FHIRYY B AT DI RIS 17 A1 6a1 =7 2
SER TR H AH TR 1 W 100 g SifHT By T 2, vl ofRgEer ¥ svwRed @
P 39d 11 gelt & ol 9. o9 PlaniTed 3 G @1 Seera fhar T 2, R
SANTY B AT DI YR 781 B 1 wadr ® | o9 W yeRid,/Aa @ T arareg
@1 AT DT FHIRTY B S BT T MG b 22.09.1980 B AR T W a9
W USRI &1 T W # Fror IRAT <ww § ol ¥ | Sew To W A @ 7 A ve
FNIRTY B JRGAT # R B DR AR RN AR v o ae fewe
?l e SR A SaTETeral ¥ SR 3t m%igltawsmbﬁ ]
ﬁ@wﬁﬁélwwm%ﬁgﬁrbf. e

Sediy Date: 2025.01.09 W59:55 IST
' Reason: Approved
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VAU XIS 4 €oD H SYRUA HH QR A Yl DT Ty R FHIRYY DT ITERTAAT T
AETTE IMARTY B IH IeT ST B SRR R 08032019 B W A TE, B
Y T W A R sremyd S war| R adwte @ fofe R w5 aeere
ARARTY o ARG 1D 22.00.1980 F SR W IO AY W IFHARTY BT AT G7T
S | e fory Su a1 ket (awueiia) RianR, QR @) R9ie 17.01.2025 a9 aRfy
b WHE ARG ST IWARYY BT RN WK B B ey Y | Ry awder
ST I WRAR DI AFATGT o [Horarar ST | 5906 -1 36! Aded i @il
ARG B SR R DT AT S BT FLT Farem o gl febarr wirer |

Joh FEAIE FATG T3 |

(I FHR SUIT)
UET g 9 AvEd U
= q=oilg gfcarers,
, TSR, VYN
HHIG: U 8 (07)2024 / fafy / Haoiu—02868 / 2024—25 fesTie: g—awer
ufaferfd i o1 gemmel wa sravae wria 3q 9T 2
TET J& 9 WReAD (T 901 U)o, SR |
AR VeI qea a1 WRersp (31 gd fafl), o, SagR |
30 JET AT o WReTep Ve Ared ISR (THAY), JoRer, SR
AR TeT = a1 )& (@=Ioila), IO, ST |
AR Yo Je 97 WRer (P14 SRS TG a9 Sr=ia), Yo, SR |
T 9 &P (@eid), S |
SY I7 WRed (AME.EN), 50 IR |
U g9 WReTh (Tgoia), FRearer, SagR |-

S A A s

U &= 99 U&dh Uq
= g=goilg Yfcrareres,
RTGTREMT, SR

Signature valid

Digitally signed by Pa
Upadhyay

Designation : j
Conservator Of
Date: 2025.01.09
Reason: Approved

f.50:55 |ST



PRI T &I 99 G8P U6 &I TYoig g, ToTel
IRUY 9, HTAT FRATD &, TIGR

BN Fo 0141—2700151 e pecf.cwlw.forest@rajasthan.gov.in
D T 8(07)2024 / A / GASITH—02868 / 2024—25 Jaipur, Date: As Per Sign

ATETE TGl JAMARYY Bl ARGl faidh 22091980 H ifdha gl
W1 B fdd=qT vd Sh—Afafed oiF & ddg # e 07.01.2025 &I maford
98% H U 99 WEd, aviE, fafSarER, SaqR B e 17.01.2025 96 Sad
SIETAAT & IIFAR RN AR B GKd H3 =g e fear wr oar e
%9 H S a9 WRed deilg, RISIrER gRT AR TUR &) Uqd fbar Tar| Iad
& HH SRR GAT $I Jegeqdr H faid 21.01.2025 H U 3.00 Fol AT
B TE oAt | I8b H frIfha AfIENT / BHANT SURd gU-
1 S dcel W, IfURdd WeH H¥g 99 Wved (3 ud faf), o,
SN |
2 3 WY AU YHE, A YYE B d9 EWedH Ud Aled
BRI, ThHIT, IS0, TGN |
sl guivT wrell, 959 99 ERed (=ISid), SR |
3l fosg uted R, SU o9 G¥esd (@=via) RfSamer, Sy |
T MM oA, ST a7 el (MS.TL), SR |
3 RIS AR o, FdR, ST 3U 99 W¥Ed (queia) fafsares,

STYN |

e @ A~ w

SURYT el N1 Y 9 & (qgoia), RISamer, SRR gR1 URjd a2l &l
3aAIh fhAT AT | ATATH- IR AT Bl JHIRTY DI HAT [dGR0T & Ty
yefRfa 89 & sftar ud |

9 Gag H s dacw wHi, SfaRed W I 99 WRed (3 U fafd),
IO, SR ERT gsma R mar fb T @R B 3MfERgEEn
FHTD Uh11(39)RT51—8 /80 Te=TIeh 22.09.1980 ITTHR GG T Gild IHINTY !

RajKaj Ref No.: 13250953



AT fdeR0T & FEY TR g9 & [l Ie Aadh ar fb R Tt -0 RR 9
forar S Sfea &R, o R 9 SuRerd deRil gRT HeAfd oIk & 78 |

AfIRad Jad J&=g 99 EReTd (57 Td fafe) gr1 gsie & T fd
HAXBR DI ARG HHIb TH11(39)RT6i—8 /80 fa-ich 22.09.1980 JTHAR B
IgSig AMIRYY & Uq fdaror 4 AU MU FH&d Al & o A9 Uhid [l
ST | TaRIT BT UH W [TOIHR A6e MARTI &I AHAT [JaR0T & JaR
I AR & IW AR Slell S dlfds FAT BT el =0 & 9o | [S9a ddg |
T SuRed gl g AeAfd SN &1 TE |

ENERERGAT ERT MaRd fdhar T & Iaaq sRIArEl ol & Sax faid
28012025 B SMUEX 1€ 3.00 dof FANT & T RUIC TR I |

J3d FIIAIE AT TS |

(e HAR SUTEAT)
U &I I A¥edh Ud
q& ggig Yicrdreld,
RTGTRT, SYR
I % 8(07)2024 / fafer / Jaoiu—02868 / 2024—25 Jaipur, Date: As Per Sign
gfafetfd =7 &1 Fammed Td amaedd bridrel og Uftd & —
T &I I AReTh (B1H), NToTeel, SN |
U g I G¥eTdh, UH AT, ISR, S |
JfIRad Ue= H&g 91 A&l (579 U4 fdfe), o™, SOy |
AfIRGT Y g I EReldh B AT UG I Fvaled, o,
WYX |
AfIRTT JaT &I I HReTh (TIsild), WS, SO |
G I WeTDh (T=goiid), S |
I9 g9 GYeTdh (qaeiia), FRfSarer, S agy |
U a9 WReTH (IS L), SR |
NECRCEICEN

sl

e = 3 o o

I & 991 H¥e&h T4
q&G g=Iaild Yidarerd,

NIGTRITH, STgYN

Signature Not Verified

Digitally Sigr‘l‘é‘{i:y PK.
Upadhyaya
Designation : PraEipal Chief

Conservator Of Fgrest
Date :28-01-20 3:31:53

RajKaj Ref No.: 13250953
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RajKaj Ref No.: 14543690
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3 ITOTeT HAR T, 3ART0 e H a7 HReED, gIoidg oA, SR |
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2 N g & T ShRT U9 g9 9 91 = TH wefee il W) Aiefha &
%4 ¥ feemear faRr & JgaR AR Fewi g1 f[Owga ==l &1 T |

9 YR W Whol TR WA IR WHGRI, A g qH Ud Ioied g 37 | T
DI AT D RN BT ATHed B 5 TR DI TSTIca AHAT A% DI W a0
R SR B B AP DSl d60 SU I AETH AS0SI0 TY TY I9 W6RED, T
Sitg fafSarer &1 e fear T

9 TRIRTY W dsd @ SRl w9 H 90 9 BQ SY 99 WxEd ATl A
S g1 faATeh 01 et 2025 e GUT B b1 AeaTE fam 7 |
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»#  Reason: Approv




8.

HID

Y UHR FRYY &F DI Saa FipdT F IO B SH drell WA A8 b THAR GHT
AR & 3 fGaRer f H9IR PRI 8o SU 99 e RIfSameR SR gRT
IR g OF &g Sv MERM fhar Tar f79H ¥9& TR & gF &1 fawga faavo
Sooifad faar 9 fo Hafda o™ @1 3 {59 eRo B T & Jferar Sirel T B
dJod ==l @ aRE I8 W FERE B w6 STagar R Y T T9e @ JER W
SO 99 WeH gUuig IR SRR gR1 Yifde w9 dle @ Refd @
TRISTIT/ HIATIAT HRAT ST T i bl gad= aradiads Refd &1 |8 JI=arl ol o
D |

Joh WAl WA 8% UG Tl o QD 04.04.2025 Bl HF 500 qui I AR SU
g9 WS (Tvi) RfSaeR @ asws ¢ @ RUiE @& 9y Sufed s @ e Y
T |

Rrer wg7r)
T g 99 A& U4
A= g=guilg Hicrarere

RTSTRAT

. T%.8(07)2024 / fafdy / gasiu—o2868 g S—ERIER
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RajKaj Ref No.: 14543690

Aol A, wee g 99 e, (T9 9o 9H) RIS SagR |

S5l |fera, g™ g o7 WReld Ud & 99 Sl Hiddield RTei0 SN |
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Signature Not Verified

Digitally signetrg;Shi ha Mehra
Designation : Principdl Chief
st

Conservator Of K,
Date: 2025.04.03 0¢:25:54 IST
Reason: Approv
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Annexure-10

HIGH COURT OF JUDICATURE FOR RAJASTHAN
BENCH AT JAIPUR

D.B. Civil Writ Petition (PIL) No. 14254/2025

Nahargarh Van Evam Vanya Jeev Suraksha Evam Seva Samiti

----Petitioner
Versus

Union of India & Ors.

----Respondents
For Petitioner(s) : Mr. Vaibhav Pancholi on behalf of

Mr. Krishan Chander Sharma

For Respondent : Mr. R.D. Rastogi, ASG (through V.C.)
Nos.1 and 4 with Mr. Devesh Yadav (through V.C.),

Mr. Chandra Shekhar Sinha,

Mr. Rajat Sharma &

Mr. Yatharth Asopa
For Respondent :  Mr. Avinash Choudhary,
Nos.2, 3,5, 6 &7 Mr. Hardik Singh,

Mr. Ramdhan,

Mr. Vinayam Saran and

Ms. Mansi Sharma

HON'BLE MR. JUSTICE SANJEEV PRAKASH SHARMA
HON'BLE MR. JUSTICE SANJEET PUROHIT

Order

19/09/2025

1. Learned counsel appearing on behalf of the petitioner
submits that while preparing a revised map of the Nahargarh
Wildlife Sanctuary, only the villages which were found part of the
forest area have been included, while the described area which is
also required to be included, has been left out.

2. The new map of the Nahargarh Wildlife Sanctuary is being
prepared in the garb of an order passed by the National Green
Tribunal dated 16.12.2024, which directed for finalization of
boundaries of Nahargarh Wildlife according to the notifications.

3. Thus, he submits that the earlier notifications and the list of

villages coming under the Wildlife Sanctuary and Eco Sensitive
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Zone along with Geo Coordinates as available in the Gazette
Notification dated 08.03.2019 as well as 22.09.1980, were
required to be taken into consideration.

4. It is also stated that the boundary is being revised of the
Nahargarh Wildlife Sanctuary to the detriment of the Sanctuary
and Eco Sensitive Zone was required to be taken into
consideration.

5. Issue notice to the respondents.

6. Mr. R.D. Rastogi, learned Additional Solicitor General accepts
notice on behalf of respondents No.1 and 4, who shall take
instructions in the matter and submit a report.

7. Mr. Avinash Choudhary, associate of Mr. B.S. Chhaba, learned
Additional Advocate General, accept notice on behalf of
respondent Nos.2, 3, 5, 6 & 7.

8. Let a detailed affidavit be also filed relating to the averments
made in the present Public Interest Litigation by the learned ASG
and also directed to take report from the State Forest Department
in this regard and submit a comprehensive affidavit.

9. The State Counsel shall also file an affidavit of the PCCF.

10. It is directed that in the meanwhile, no change in the
boundaries of the existing Nahargarh Wildlife Sanctuary which
would include the Eco Sensitive Zone and the described area, shall
be made.

11. List this case on 31.10.2025.

(SANJEET PUROHIT),] (SANJEEV PRAKASH SHARMA),J

AMIT/59
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€ Note cam lite
Address : Amber, Jaipur, 302038,

£ Note cam lite
Address : Amber, Jaipur, 302038,
Rajasthan, India Rajasthan, India

Latitude : 27.082698 Latitude : 27.082737

Longitude : 75.895933 Longitude : 75.896125

Altitude : 434.51 meter Altitude : 435.06 meter

Accuracy : -1.0 meter Accuracy : 1.36 meter

Note : Captured by NoteCam Note : Captured by NoteCam

d Note cam lite
Address : Amber, Jaipur, 302038,
Rajasthan, India

Latitude : 27.082075

Longitude : 75.896135

Altitude : 435.1 meter

\ Accuracy : 0.31 meter

Note : Captured by NoteCam



